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APPLICATION NIL. 	 C) 
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~e for the Applicants* J),, 	 CS- "AN 
A "For the fiespondant: 	C2 6, 9 C 	OA - 

Notes Lf the.Registry 	 Ua te 	 Order , of tha Tribunal 

26 9901 	Heard counsel for the parties* 
for ai nil's 	

The 'application is admitted. Call ccjp 	Ion 

	

vwl; (W~d vide 	 ~ for the records. Returnable by 4 weeks* pe'ItIA I 
ki P., 	 C. F. 

.1 	0/ 	cs ; ,,Pd ~ ide 	 Mr. B.C.Pathak,, learned Addl.C.G.S ..C~ for R:. 
accepts notice on behalf of respondents 

It.." "jDated o List on 15/11/01 for further 

J  Regw"ll to/ 

	

	order. )Y. 

M ember 	 V i c e- Chai rman 

	

,j 	mb 

115.11.0t 	List on 19/12/01 to enable the 

ur 	 respondents to :Eile written staternent. 

'D 
4) 
9 6joll ut e Meniber 	 Vic -Chairman Q 

mb 

1A 
/vo /,~o 

—3 P~  lr~39_1 
I 	t 
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19-12.01 	List on 11 1 000 -) 4- 	1- 

kesponde-nts to file writte' n str-.i,tertient, 

C 
member 	 Vi -Chdi' e 	rman 

mb 
17.1 C2 	Li st o n 18.2.2002 to enable the 

'V" 	
res' pondents to file written statement, 

Member 	 V i c e- Ch ai rm an 

mb 

18.2.02 
List on l5e3,02 for or Aerse" 

M 

	

emb er 	 t"Vice- ~~al~eman 

lin 

. ..... 	 N_D: ~ w- r-itten;  statement: sa ,, Tar i- s 
ft ie'd by any R es pp nd en L a-i-I 	 u rg ent his is'6n" 
maLt'er*  ro' t that the case is posted for 

hearing on 12.4.2002. The Respondents may 

file written statbment if any within three 
weeks from today , 

List on 12.x4.2002 for hearir q g 

'~ ~ (~' ~~ ' U'V ~__ 	 M emb er 	 V i ce-Chai rman 
mb 

U.0- Heard , counsel for the, parties. 

Jud'gment delivered-in open Court, kept 

in s6parate sheets. The application is 

dismissed in terms of the order. No 

order as to costs~ '. 

Member 	 Vice-Chairman 

[me 
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Orig . inal A
pplication No. 393 of 2001. 

Date of Decision!?: ~ : 2002. 0-90.* 

-Petitioner(S) 

_Dx.N'-K-Sin5t_t  ~r-R-K.Dev Choudhury. 
_6A,_Ivocate fox - -the 

-Versus- 

_UnLon-of_ 1-ndia, & Qttie:~P . 

Mr-B .C.Pathak,Addl-C.G.S.C., Mr M-Chanda, 
­ M`r "H '_D L1-tta 

R E ..3pc) nal e.-,, - 
IiON'BL" MR JUSTICE D-N 

I 
CHOWDHURY, VICE CHAIRMAN. 

Ff" ~j#-13T 	MR K-K SHARMA, ADMINIST RATIVE MEMBER. 

Wh'~ther_ RePOrters of juca' judgment ? 	 I 10apers may be allow-d to see the 

2, To Le 1-eferred *  4--o 	Repor---.er  or  -lot,  

3 o  
Whether their Lordships Wish 

. 
to see ti--e 

. 

fair 
ccPY Of - the J"'_ 4* Whether the 

. 
Judgment -is 

to  ~-o  circulated to  the other  13C 	
'Iklmelit 

_nches 

Judgment delil,r6d by 1-ion : ble : Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.393 of 2001. 

Date of Order 	 the 12 -th Day of April, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER. 

Smt. Naina Sinha 
Wife of Sri Surendra Singh 
Village & P.O:- Tikar Burunga 
Via:- Bahara Baza r 
P.S:- Katigora 
District:- Cachar, Assam. 	 . . . Applicant. 

By Advocate Dr..N.K.Singh & Mr.R.K.Dev Choudhury. 

- Versus - 

Union of India 
Through the Secretary 
Government of India 
Ministry of Communication 
New Delhi - 110001. 

The Chief Post Master General 
Assam Circle, Meghdoot Bhawan 
Guwahati - 781 001. 

The Senior Superintendent of Post Offices 
Cachar Division, Head Quarter Silch .ar 
Silchar 	788 001. 
Cachar. 

Sri Sajal Kanti Das 
S/o of Late Dhirendra Kumar Das 
Village & P.O:- Tikan Burunga 
Via:- Bahara Bazar 
P.S:- Katigorah 
.Dist:- Cachar, Assam. . . . Respondents. 

By Mr.B.C.Pathak, Addl.C.G.S.C.for Respondent 
Nos.1 to 3 & Mr.M.Chanda, Mr.H.Dutta & Mr.S.Dutta 
for Respondent No.4. 

0 R D E R 

CHOWDHURY, J.(V.C.): 

The recruitment of Extra Departmental 

Branch Postmaster at Tikarburunga B.O., 	Cachar 

Division, Silchar is again assailed in this proceeding. 

Contdl..2 



The post of Extra Departmental Branch 

Postmaster (EDBPM), Tikarburunga B.O. fell vacant on 

23.10.98 on the retirement of the incumbent. The 

respondent No.3 sent requisition to the Employment 

Exchange, Silchar to sponsor candidates for selection 

of EDBPM vide 
', 

his' . 

letter - , dated 12.10.98. The 

names of five candidates were sponsored including that 

of the applicant and the respondent No.4. The 

respondent. authority selected the applicant and offer 

of appointment was issued in her favour vide 

communication dated 5.3.99. 

2. 	 The respondent No.4 contested the claim of 

the applicant and moved this Tribunal by way of an 

application which was numbered and registered as 

O..A.362/99. On consideration of the materials made 

available ta=-es and on hearing the learned counsel for' 
k--.- 

~::: ::the parties the Bench found that the respondent 

authority fell into obvious error by overlooking the 

claim of the respondent No.4 from consideration who was 

incidentally applicant in the said O.A. From the 

materials produced before it appears that though the 

said respondent fulfilled the eligibility criteria he 

was not considered on the ground that one of his elder 

brother was working as EDDA in the said post office. 

The Bench observed that the case of the respondent No.4 

could not have been overlooked on that ground .  in view 

of the changed policy of the Postal Department. We 

accordingly set aside the process of selection of EDBPM 

Contd. .3 
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and also the appointment of the respondent No.4, the 

present applicant and directed the respondents to 

consider the case of the applicant afresh. alongwith 

other eligible candi dates as per the requisition dated 

12.10.98. The, respondents by its order dated 2.8.2001 

cancelled the appointment, of the applicant and 

intimated the applicant that the post was already 

f illed up as per the order of the CAT Guwahati Bench. 

The legitimacy of the process of appointment and 

selection of the respondent No.4 is assailed in this 

proceeding. 

Dr.N.K.Singh, the learned counsel for the 

applicant submitted that as per -order of the Tribunal 

the respondents were duty bound to hold the process of 

selection and consider the case of eachlb of the 

candidates on merit. Dr.Singh submitted that the 

Tribunal did not pass any order directing appointment 

of the respondent No.4. As per the order of the 

Tribunal the respondents ought to have taken a fresh 

exercise and consider the case of the eligible 

candidates on merit. The respondent No.4 submitted his 

written statement contesting the claim of the 

applicant. It was averred that he was duly selected by 

the authority since he fulfilled all the eligibility ,  

criteria. 

We have heard 	Dr.N.K.Singh, 	learned 

counsel for the applicant as well as Mr.B.C.Pathak, 

learned Addl-C.G.S.C. for the respondent Nos.1 to 3 and 

Contd.4 
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also Mr.S.Dutta, learned counsel for the' respondent 

No.4. Mr.N.K.Singh is right in his submission that 

after the judgment and order passed by, this Bench in 

O.A.362/99 the respondents did not take Any other step 

to re-consider the case ,afresh and ac ted As per 

selection . that .  was held in 199. 9. The appointment 
I 
was 

made on the basis of earlier selection. It seems that 

the respondents issued appointment letter to the 

respondent No.4 on the basis of the process of 

selection undertaken in 1999. The respondent No.4 in 

that selection was placed at Sl.No.1, since the 

obtained higher marks in the H.S.L.C. examination than 

the others. He also fulfulled the other eligibility 

criteria, but be was disqualified only on the ground 

that his elder brother is working in the office. Save ,  

and except- the aforementioned ground there was no other 

ground to reject his selection. The respondents after 

judgment rendered by this Bench ought to have taken a 

resort to review its decision, but that by itself will 

its action, 
not invalidate /  more so when the appointment apparently 

based on merit on fullfilling the procedure prescribed 

by law. No injustice as such is caused to the applicant 

and therefore we do not find any merit in this 

application. 

The application thus stands dismissed. 

There shall, however, be no order as to 

M.-Fl. 

costs. 

~c 
K-K.SHARA 

~ ADMINISTRATIVE MEMBER 
D.N.CHOWDHURY 

VICE CHAIRMAN 
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IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL ~ 

GUWAHATI BENCH AT GUWAHATI. 

(AN APPL.ICATION UNDER -  SECTION 19 OF THE CENTRAL-

ADMINISTRATIVE TRIBUNAL- ACT, 1985) 

'1011 NO. ~93 ORIGINAL. APPLICAI 	 OF 2-001 

Smti. Naina Sinha 	 -Applicant. 

V e r S U S 

The Union of Indici & Others 

-Responden ts. 

I N D E X 

Sl No. 	PartiCUlarS 

1 3 Application 

'I Verif ication 

I AnneXUre-A/ I 

41 A n n e X U r e -- A 1X_ 

51 A n n e.-, U r e7 A 3 

A n n e.-,' U r e - A 4 

71 A n n eX U r e - A/5 

83 A n n e'.-, U r e - A 1/ 6 

I 

Page No. 

I to 10 

11 

1 2 	1:3 

Ij 

Ig 	20 

1z 1 

~Z2 

Filed by 

A d v o ca t e 
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I N THE CENTRAL ADMINISTRATIVE R I B U N A L. 

GAUHAT I BENCH AT GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF-THE 

CENTRAL.- ADMINISTRATIVE TRIBUNAL ACT, 1985.) 

OR 1: G INAL A P PI ICATioN NO. 	0 F '120 0 1 3~3 
B E T W E E N 

Smti Naina Sinha 

,Wife of Sri SUrendra Si'ngh 

Village & P.O.- Ti[.-.- ar BUr'Unga 

Via-.Dahai a Bazar, 

P.S.-. [-."atigora, 

District- Cachar, Assam 

--Applicant 

-AND- 

I] 	Union Of I n d i a 

ThrOUgh the Secretary, 

G(-_-)vernmen .t of India, 

Ministry Of COMMUnicati(:)n, 

New -Delhi-11000 1. 

21 	The 	C h i e f 	Post 	Master- 

G e n e r a I 	Assam 	Circle, 

Meghdoot 	Bhawa, r) , 	GUWaha t 4 

781001. 

33 	The Senior SUplerintenden. t of 

Post' Of f ices, Cachar Division 
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Head OUarter, Silchar, 

Si I ch a r_788001 , C a char 

41 	Sri Saial 1::'anti Da----, 

S/o of Lt. Dhirendra Kumar Das 

Village-,& P 0 Tikan BurUnga, 

Via-Bahara Bazar, 

P.S.,  1.1"atigorah, 

Dist--Cacha ~ -- , Assam. 

-Respondents. 

.DETAILS OF THE APPLICATION: 

PARTICULARS - OF 	T 1-1 E 	ORDER 	AGAINST 

WHICH THE APPLICATION IS MADE: 

In this appl ication is f i led ~.x g a i n s t 

the I e t t e r d a t e d 02-08-2001 issued b y t h e 

S e 
I  i ior SUperin tenden t of Post Of f ices , Cac har 

Division Silchar, informing the applicant that 

there is no vacant post at the Tif--.arburunga 

B.O., and that the post of Extra Depa.r 
. 
-- t iy-, e n t a I 

Branch Post Master has been filled up as per 

orders of this Hon'ble of Tribunal. 

b 	This 	application 	also 	i M[:)Ugns ' the 

letter dated 3 / e /2001 i ssued by the Sen i or 

SU per i n ten d en t 	o f 	Post 	Of f ices 	~Cachar 

Divisi. on Si I char w h e r e b y t h e applican't was 

informed that h e r appointment order for the 

post of BPM '  TikarbUrUnga B.O. i ssued vide 

letter dated 5/,'/99 is treated as cancelled. 



0 

21 	JURISDICTION OF , THE TRIBUNAL: 

The 	applicant 	declares 	that 	the 

SUbject 'matter of this applic ~~.ition is within 

t'he jurisdiction of this Hon'ble TribUnal. 

311 	LIMITATION: 

h e applicant fUrther declares t ha t 

the application 	i 5- 	w i t h i n 	the 	I i m i t a t i on 

Prescribed Un d e r S e c t i on 	I o f the Admini- 

stra ,tive "rribunal Ac t, 1985. 

43 	 FACTS OF THE.CASE: 

That the post, , of E x t ra Depar tmE-~, n t a I 

Branch P o s t Meister-  Ti karbUrUllga B . 0 e I 

vacant on 2.3/10/98  on the retirement of Sri 

WirmalenLt Bhattachar- jee with his attaining the 

age of SU,perannL(S-tion. Accordingly, the Senior 

Superintendent of Po s t Of f ices Cachar 

Division Silchar (Respondent 'No. -3 her- ein-) 

sent a reqL*1iS.,ition to the Employment Exche-inge, 

Silchar to sponsor can-dida-Ees for selection of 

EDBPM vide letter No. A.377/PF dated 12/10/98. 

AnneXUre--A/1 is a c o py  o f the above 

reCjUiSition 12/10/98. 

above letter 4.21 	That in response to the L 

dated 	12/10
`
/98

~ 	 t he 	Employment 	Ex c I-,i a n g e 

Silchar sponsored the names of f ive candidate---, 

i n c 1 U d i n g the a p p I i c a n t a n d the Res ponden t 

No.4 indicating the applicant as an OBC 
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candidate and the respondent No. -  4 as general 

candidate. 

4.33 	That on the basis of fUlfillment of 

the required criteria a s s t i pu I a ted by t he 

re 1. at i n g to t h e recrUitment of EDBPM, the 

a p p I i c an t. V%I a s selected 0 n 9 9 9 a n d 

thereafter a Jetter of o f f e r of a p p oi n t m e n t 

Was ISSLIed to the applicant vide letter -  No. A--- 

377/PF dated 5/3/c.) g. 

AnneXL(r- e--A/2 is A copy of the above 

letter dated 5/3/99. 

4.41 	That t he respondent N o 	4, 	n a. m e- I y 

S a i a I Ka n t J. Das., b e i n g aggrieyed f i I e d 0 A 

No. 362/99 stating inter alia that he has been 

worl..-ing as an Extra Departmental Mail Carrier 

S4 n c e h i 's appointment a n d w h en the post o f 

E x t ra Departmental Bra ric h P 0 s t M a s,  t e r f e I I 

vacant h e t o C) t... c ha r g e 0 n 23/10/98 a n d 

thereafter h e S U b m i t t'e d a r e p r e s E- n t a t i o n t o 

the r espondent No. 3 on 25/11/9E3 praying ,  f r.) r 

r-  e g U 1. a r i s a t i o n o f h i s s e r -  v i c e a s Ex t r a 

Departmental Branch Po s t Master,  a t 

TikarbUrUnga. The Respondent No. 4 stated that 

his r.epresentation was not considerate by the 

respondents. The respondent No. 4 as applicant 

in - O.A. 3 6.% 2 / 9 9 p r -  a y le d b e + o r-  e this Flon ' b . 1 e 

T r i bU n a 1. o r-  a d i r e c t i o n t o set a  s i d e the 

se, l ec tir..)n of Sm.ti . Naina Sinha ( The app I ican t 

herein and f urther to r'egL.t lar - ise/corif i rm his 

s e r v i c e t o t h e p o s., t 0 f Extra Departmental 

Branch Post Master. 

-NOkI"4A-,3P- iw-  *-q 
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4.53, 	Th a t. t h i s 	Hon ' b I e 	T r i bU na I 	b y 	i t si-, 

order dated 27/02/2001 passed in O.A. No. 

362/99 directed the respondents t o c o n s i d e r 

the case of t.he applicant Irespondent No. 4 

herein af resh a 1 ong w i t h other e I ig i bl e 

c Andi d -a tes 	as 	F) e r. 	t h e 	requi siti on. dated 

12/10/1998. 

A n ri e,-' U r e -- A 	S a copy o f 	h e above 

letter passed in 0 . A 	3 6'2 / 9 9 d a ted 

27/02/2001. 

4 . 61 	That t h e a ppl i c an t s ta t e s t h at s h e 

f i I ed a n a p p 1 i c a t i o n dated 30/7/2001 bef ore 

W.  
t tie S e n i o r SUperintendent o f P o s t Of f ices, 

Cachar Division, Silchar praying to allow her 

to join at-  TikarburUnga B . 0 as E,,.,, t r a 

Departmental Branch Post Manager. In pUrSUance 

to the sa i d a p p 1-i c-  a t i o n t h e Sen i o r 

Superintendent 	o f 	Post 	0 f f i c es 	Cac ha r 

Division 	Silch,*:Ar iSSUed letter dated 2/8./2001. 

to the applicant stating that there is no' 

vacant post at Tj.[.-.arbLtr- Ltnga B.O. The post has 

already been filled u p as per the order of the 

Hon',ble Central Administrative Tribunal, GUWa-

hati. The applicant has learnt from reliable 

SOUrce that the Respondent No. 4 h a b e F--~ n 

adjUSted to the pos't whi,zh was to be. filled Lip 

by requiEA-tion letter dated 1 2 /10/178. 

Annexure-A/4 is a copy of the above 

application dated 30/7/2001. 

Anne,,-,,ure--A-/5 is a copy of the above 

letter dated 2/8/2001. 

A 
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4.71 	T h at the applicant states . that she 

- arbUrUnga W. a s: appo rited to the post of BPII, Til--, 

9 9 B . 0 . issued under No. A--"--77/PF dated 5/-. 

and the same has been cancelled by the Senior 

Superintendent of Poist Offices, Cachar Divi-

sion, 	S i I c h a r 	vide 	letter 	dated 	3/8/.2001 

without, assigning any reason. 

AnnE~ XUrc...?-A/6 is a copy of the above 

letter dated -3/S/IX`001. 

4 

4.8 	That 	applicant 	Submits 	t h at 	s h e" w a s 

selected 	0 n 	5/3/99 1 	on 	fulfillment 	of the 

reqUi I  red 	criteria 	aS, 	Stipulated 'by 	the 	rules 

relating 	to 	recrUit-fflellt 	of 	EDBPM 	A  n d her 

• p p oi n t m e n t 	orde r 	1.1 a s 	been 	c. a n c e I- I e d (71 o s t 

• r b i t r a. r i I y , 	i 	e g a 	Y 	a n d 	w 4i. t h o t..t t 	n o t i c e 

hearing 	tier 

4.9 	That 	the. , 	applicant 	states 	that the 

Hon 	b 1 e CAT was 	pleased. to 	dispose 	of 	the O.A. 

t62./99 	with 	a 	direction 	to 	consider- 	tHe case 

of 	the 	applicant 	(respondent 	4 	herein) 	af resh 

a I o n g 	w itti 	, o t he r 	o I i 	b I e 	candidates 	as. per 

the 	requisition 	dated 	12/10/98. 

4.101 	That the, applicant submits 'that t h 
I 
 e 

respondent authorities failed to consider the 

matter afresh in the licitit of the. directions. 

and observations made by the Hon'ble CAT, and 

decided ~ the case mec han i c a I I y w i t hOU t 

application of mind. 

4.111 	That 	it 	is 	submitted 	that 	t h e ,  

applicabt fulfillment all the elig ,ibility 
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reqUi remen ts a 	in e n t i o in e d i n t h EA r e q LA I S i t i o n 

letter dated 12/10/98 and the authority having 

f ClUnd t h e appl ican t t h e M 0 S t S U i t a b I e a in o n g 

the candidates issued the of fer of appointment 

dated 5/3/99. 

4.12 	T In a t 	t h e 	appl 'icant 	emp , athetically 

s; t a t.e s that s h e f Lt 1. f i 3. 1. ed the p rn 
I 
 per ty 

cohdition mentioned i.n the reClUiSition letter 

that t he candidate in LIS t be able to offer 

office space to serve as a Small post of f ic.e 

was f Unc .tioning f rom .  the annE"XI.Arie cottage to 

the R.C.C. building house No. 356 belonging to 

the applicant arid situated in the applicant's 

patta land No. 6:7, and dag No. 149. 

T h a t i t , i s s ta t e d i n t h e c o ri n e c t i o n 

-that the R e s p o n d e. r-, t No 4 o r t tie o t tie r 

candidates did not fulfil this criteria. 

4.141 	That it is stated that the applicant 

being in t h e OBC g r0LIp has a preferential 

r i g ht a m o n g t In e ca ri d i d a t e s a s t h e r e i s n o 

r e p re s e n t a t i o n b e I p in g i n g t o the Same group . 

The applicant SUbmi l ts that the Respondent No. 

.4 is not entitled -to be r e g u I a r'i s e d to -the 

post of Extra_ Departmental Branch Post Master 

a s per the requisition d a t e d 12/10/98 as a 

fresh candidate among the e'ligible candidates. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.11 	For that the respondent authorities, 

f a i I E.-.,  d 	to 	c on s i d e r 	t tie 	case 	a s 	pe r 	the 

d i r ec t i o n a n d o b s e r v a t i o n m a d e b y' t h i s H o in ' b 1 e 
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T\r-  i bLt\n a 1. 	i n 	Ud,gemen t 	i.-i n d 	o r d e 	d a t e 	d 

7 / 2 / 2 0 0 1 

5.21 	For that the appl icant being the only 

c: a n d i d a It e w tic) fulfilled a 1 1 	t h e eligibility 

c: ondi t i ons C-1 s per 't he r eq U i S i t i on dated 

12/10/98_ ~ she is entitled to be appointed to 

t he post. 

5.31 	For that the Respondent No. 4 is not 

entitled to be adj ~..tsted to the post as per the 

reqUisition dated 1-2/10/98, as the post was to 

be filled up by afresh selected candidate. 

5.4.3 	F o r t_-  -h a t the Respondent A U t 1--ior i t i e s 

ac: t ed . i 1 1 P9 a I I y an d ar b i t ra rdi I y' i n c: a ric e 	n g 

the offer-  of appointment dated 5/.--,!"/99 by' the 

iMpUgnpd order dated 75/8/2001 ~ and a I so 

declaring that there is no vacant post and the 

post has already been filled Up as per the 

order of the Hon'ble CAT. 

5.51 	For that at any r 9. t e the orders/ 

COMMUnic:citions dated 2/8/2001 and 3/8/2001 are 

not tenable in law and the same are Yiable to 

be set aside. 

6. 	 DETAILS OF THE REMEDIES EXHAUSTED". 

The applical"It states that there is no 

other alternative L) r efficacious remedy 

available to the applicant exc.-.ept invo ~-..ing the 

jUrisdiction this Hon'ble tribUnal. 
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7 -1 	MATTERS NOT PREVIOUSLY FILED OR PENDING IN 

ANY OTHER COURT: 

The applicant declares that she has 

not filed any application before any COUrt of 

law or any other at.ithority -or Bench of this 

Hon'ble TribUnal with regard, to the subject of 

this application. 

RELIEFS SOUGHT FOR: 

T h a t 	Un d e r 	t h e 	above 	f a c t s 	a n d 

circ- umstances the applicant prays for-  grant of 

-the following reliefs: 

That a d i r e c t i o n b e i s s Ll e d t o b e 

r e s o n d e n t s s e t t. i n g as i d e t h e .  i 01 P Ll g n e d 

I e t t e r o r d e r s dated 2/8/2001 and 3/,8/2001. 

a 	 T ha t -the respondents be directed to 

appoint the applicant as Senior -  Departmental 

Branch Post. Master at TikarbUr'Ungi-At B.O. as she 

was e a r e r se I ec ted. and given of f er of 

appointment vide letter dated 5/---- /99. 

91 	. 	INTERIM ORDER IF ANY PRAYED FOR: 

The applicant does not pray 	o'r a n y 

interim order at this stage. 

101 	THIS APPLICATION IS FILED THROUGH 

ADVOCATE. 





im 

0 

VERIFICATION 

p 	 Smti 	Naina S i n h a.,, W i f e of Sri 

SU'rendra S'ingh., aged abOUt 32 years, Resident 

of 	vi I I age 	P 	0- 	T i k --A r 	BUrUnga , 	p S 

Katigora, i n t h e d i s t r i c t o f C a c h a r , Assam , 

PIN- 788817 rJo, hereby solemnly ve'rify that the 

statements of paragraph Nos.. 

are true to my I..,.nowledge 

and those made i,.n paragraph 

are mat -t:ers, of records' derived therefrom which 

.1 bel ieve to be t r.  U e. and t h e rest a r e m y 

h u m b I e 	S U b m i s s i o n s 	b e f- o r e 	t h i s 	Hon ' b I E-- 

Tribunal 	I have not SUppressed any material 

fact of the case. 

Signature of Applicant,., 

D a t d auw ctA,:%h' 

p I A e 
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D,'PIVZTMENT OF POST 
OrFICE OF ThE S' NUM SUPDT OF POST OFFICES 

_Jr 	 CACHA'~ DIVISION SILCHAII-788001 

To' 
The As s tt. Director of T~mploy -­abt/,Employment office 

oil 

N  0 
	 Dated Silchar the 

Sub:- Sponsoring of calI(JidaLcs for nI_,..iil -Itment -as Extre'Depart- 

ment3l 

Sir, 
J_ 	rw.ir* a 	 C 4an -i d at', s, You are requested t .~k IQ f 0 	list, of 

~ED 	 Til f or selection as J,;~ 	
0, 

EJ) 	M  

andidate selected wj 1;,c 	auired to work as 	ED. PM.  

JX_  

!~D on n a/ c with 

t  1  

t 

ampq  0  a  

Th, Ii3t should contain names o a le st 

3(t)-mue) cj_IndiGa Lcs .Nn I 	 i5 prescribed. 

I.' Pequirements:- 

a) .  AiJe:-The candidate,  sholllci ri., )t 	1,:::--, s -than 10 years and not 
more -than 65 yearE of z--ge on'the date of appointmen.t. 

b)' E-ducational f.)uaij.ficatiori:-i"-atr -I.,.,,jlation or equiv lent. 

Property:- The c, )ndida te muot have , adequatb means of IiV61i-
-iood and must be -il to of 	 will f-.ice space as 
serve as -a S iall P.0 with prov Sion 
tj~nn ro~ 

Residence:-Thc candidate must be a permanent resident of the' 
post village and must own property in,his name 
singly or jointly in -the said post vJJlage I 9an~i--
dates from arly other locdlity will, not be eligble 
However,candidato-s lilkely to take up residence in 
the post village can also be considered 

Prefe.r- ence:-Prefercnce may be given: to S/C and S/T and_- Ex_­ 3er 
viceman candi0ated. 

2. Last date of application. 

The list nf candiiates,  sponsored rmust reach't 'is 
off ice within onQ' mouth of 	Of thi-,:~ letter i.e 

. 3. Security Dond:-The candj.datei Fhall have to furnish a Sul-,I of 
Rs. ,It,)00/- nit tl-)o time of appointm6nt.. 

4' form No.>,rG duly fill in is encl os ed' her ewith.: 

Sr 	u 	of Post Of,.L ~ces 
Silchar-7800QI C, c ,,h( 	n. vv  

pd 
ot P09t I n. S-11 char. 

N 	0 

A 
C 

n-04 



is,  

Al. 

lie  , 'It 

, 
~ffl 

4 

_ 13 - 

........ /2, ... 0..  

io 

(-' 14~1Y To!- 

Zhe 
'" wAll ens to 	ure upies of 	 Sub J~n .~ c "ncerned 	 le above- - _.- 
off , 	 vil lage Panchayat 	 notification7and seht i ~ in th 

	

	 Police 
staWn and Otber OrOMIne P village besides di &  00f""Our Spare copies a 	Playing at the cOnceincd po.y."" A' '' '"didates  Must'get. 	Y 0  hereby enclosed.The Inte'Fested -C 	

their names sponsored t InVl"Yment EXChange 	and must  post 	 hrough the.nearestO vi llage in his name singly at jai Possess Property 	 1:1 

	

ntly, 	 . 
W~.,theTV 

Sr. supdt. 
Pf Pos Cac 	 t QW ipes h ar Dn S 
ilchay7800ol'.., 

A. fV 

-.1v 
: Ilf ,  



AN MXURZ,  

DE_PAR'J:. 1f1;TYJ. OF POST : INDIA 
Of;TICE OF THE ' "NIOR SU""DT OF' POST OFFICES 

CAC!iAl T)TVT"- "'0N SILCHi , R-788001 

7 7/PF 

11 

If 	-1 re s the pos t o 1. x tra Depa rtmen tal @n~ 
4.qz,~Z (Name of post and office of duty)has 

ac an t 	e4i newl ~ created arid it in not possible to b ZEo  m~ ~e v-ic 	~7"F'5-is 15-  
make re l a r ,-ippointmi:nt 17 the,  naid post imme'diately the _59 

-)uthority)has decided (ar..)pointing 
In I bake provisional appo_'F)Tr'n_e_n't to the said post LQ_r~ 

tP or till 
regular appointment 3.n ma 	'Michever periZ3-d is -STi0- 7tor. 

Smti 	 (Name and address .  
0  f the 	 rc,  P elected person ~ ') f f , .~ 	i thej provisional appd)1fiAxnent. 
He should clearly unders1-.;. , id ~hat the provisional appointment 
will be terminated 

".' 
hen _-E-lular appointment is made and he shall 

have no claim for appoin ~[~ ;e'nt to any post. 

V i e 	 0:5 	 authority)alsc Z, reserve --, the riqht 	1-. the provisional appointment at 
any tiin ~ 1 ,)eto rc- Liie P(-~ 'Ufl 111m1 -J.orw(' in para.i above-without n 
notice ~ ind wiLhout assJ ~.rning atiy rr., ason. 

S J>rf7Sm ti 	 will be gover- 
nerl by the Extra-Depart- 	~Acgjen 

6.3 	

ct and Service) Rules,- 

0  

s onr u 
1964 -as ~imenderl from ti r ,  t(h time and a.11 other rules and orders . ' 
applicai)ie to Extra-I)er, irtmenta I. 	C: Y~. 

as  50 	1 11 C 	a)_' ~ovc condiLlon a re' acceptable to Shri/Smti 

'K~ 
(Name of the selected candi- 

L  He si uld sigi daEe) 	 all th'' ,  duPlicate: 	 of this memo.and retu- 
rn.the --me to tile und---signed immediately. 4 to, 

t 0~1 C4L 

lot -VS ~nti 
10 	 t% 	 Appointin Autho ity- 

GU11 r 

t7 C will 4. 
1z 6_~ 

C&P 	 gb I 1>b 	~W,-ewP) 

tAll 

\j  

CL 
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L %j  " CL 	F  p c a on No . 3 	01 

Date of order : This the 27th day of February,2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Shri Sajal Kanti Das 
Son of Late Dhirendra Kumar Das 
Village & P.O. Tikar Burunga 
Via Bahara Bazar, P.S. Ka.tigorah, 
District-Ca6har, As ~;am. 	I 	 .... Applicant 

By Advocate Mr. M. Singh. 

CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

rA 

-versus- 

Union of India 
Through the Secretary to the 
Government of India, 
Ministry of Communication, 
New Delhi-110011. 

Chief Post Master General 
Assam Circle, 
Meghdoot Shawan 
Guwahati-781001. 

Senior Superintendent of Post Offices, 
up Cachar Division, 

Headquarter Silchar, 
Silchar-788001, P.S. Silchar 
District CachAr, Assam. 

4. 	Smt. Naina Sinha 
Wife of Sri Surendra Singh 
Villagae & P.O. Tikar Burunga 
Via Bahara Bazar, P.S. Katigorah, 
n; 	f- 	r, 	11 	h 

U~- CAL 	Ssam. 

... Respondents 

Bp Advocate Mr. B.C. Pathak., Addl. C.G.S.C. 

W 

0  R  D E  R JORAL) 

CHOWDHURY J. (V.C.). 

Recruitment of Extra departmental Post Master at 

Tikar burunga Post in Silchar Sub division of district 

Cachar is the subject matter of the dispute raised in this 

O.A. in the following circu mstances : 

The applicant was working as Extra Departmental Mail 

CArrier on and from 8.1.1992 in Tikar Burunga Dranch llwsL 

contd. . 

11 



1-11,  

-t6 - 
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office 	in 	Silchar 	Sub 	Division, 	Shri 	Nirmalendu 

Bhattacharjee, 	Extra Departmental 	Branch Post 	Master 

attained superannuation and by order dated 23.10.1998 the 

charge of the Extra Departmental Branch Post Master was 

made over to the applicant on 23.10.1996. According to the 

applicant he. had submitted representation for 

regularisati o n and confirmation of his service as EDPBM. 

While things rested at this stage the respondent No. 3 made 

requisition to the local Employment Exchange for names of 

eligible candidates for appointment to the post of EDPBM at 

Tikar Burunga Post Office. Consequently respondent No-3 

issued a letter dated 19.11.98 informing the applicant that 

his name had been sponsored by the District. Employment 

Exchange, Silchar for consi.4er -ing his appointment to the 

post which he was holding. He was advised to submit an 

application with full particulars within a specified 

period. The applicant submitted his application a s 

directed'. Finally the respondents selected respondent No.A .  

for the said post and the letter of appointment was issued 
m 

on t o her 	5.3.1999. 	In 	the meant ime the applicant 

ed ns itut . a Civil Suit seeking declaration to allow the 

4 	% rT  pp i. icant to continue as Branch Post Master in the post 

' of f ice concerned and restraining the respondents f rom 

~~.pterfering in discharging of his duties. The suit was 

~~finally dismissed for want of jurisdiction. Hence this 

application before the Tribunal assailing the selection of 

Respondent No.4 and sought 'for appointment of the applicant 

in the said post. 

2. 	The 	respondents 	contested 	the 	application. 	T1 i e 

Respondent Nos. 1,2 and 3 in its written statement stated 

that the applicant was,  working as ED Mail carrier in the 

same post of f ice was allowed to run the works of the post 

office as a stop gap arrangement till the regular EDBPM was 

selected and posted. Requisition was to the Employment 

Contd- 
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-3- :9 
~j ~ 

Exchnge, Silchar for* sponsoring eligible candidates for the 

post of EDPBM vide letter dated 12.10-1998. The Employment 

Exchange in response sponsored five candidtes by 

communication dated 25.11.1998. The name' of the applicant 

as well as the respondent No.4 and others were sponsored, 

wherein the respondent No.4 was indicated as OBC candidate 

while the applicant was shown as general. On the basis of 

the applicantions/informations a comparative check,list was 

prepared for all the five candidates. On fulfilment of the 

required criteria in the rules regarding recruitment of 

EDPB ~ p the respondent no.4 was "selected as on 9.2.99 and 

accordingly the offer of appointment was issued to 

respondent- no. 4 -on 5.3.1999. In the written statement it 

was also mentioned that the applicant earlier filed an O.A. 

before this Bench which was registered as O.A. No. 241/99 

and the same was finally disposed of on 16.'9.99 (sic) 

wherein 	the 	Tribunal 	direcied 	to 	dispose 	of 	the 

representation of the applicant as early as possible at any 

'iAtAlk;-  rate within the period of three months from the date of 

rec t of that order. In terms of the said order of the 

Tri 'al the resprentation was disposed of. In the written 

ent it was aiso stated that the case of the applicant 

not considered in view of the fact that his brother was 

emp,16y 
I 
 ed in the same post office. That apart he did not 

belong to OBC community while the respondent No.4 belong to 

OBC community. Moreo ver the applicant could not providethe 

house for the Post Office. On the other hand tile respondent 

No.4 was found suitable as she fulfilled all the required 

criteria including tile house for post office. It was also 

stated that the present post office%,uas alredy operating in 

the house -of Re'spondent No.4, 'whic''h -wi ,s however seriously disputed ~ 'by Mr. 

M. S i ngh, 	learned 	counsel 	for 	the applicant ., .&e.r-ious-ly 

disput,ed. Mr. Singh , ,s.ubmitted that the house in question 

belonged to. somebody :(~,Ise (.he named the,.owner)ji ~p resp:)ndent NO.4 the 



4- 

selected, 	candidate, 	SUL-Mitted 	"her 	v'r-  i t t e n 	statement' 	denying 	a n,j 
disputing the claim of the applicant. 

3. 	From 	the materials made available before the Tribunal. 

it appears 	that 	the applicantwas. 	provisionally appointed as 

Branch Post master of Tikar Burunga Post Office. 	As per the 

check 	list 	the 	cse'of 	the 	applicant 	was 	re3ected 	on 	the 

ground 	that 	his . 	elder 	brother 	was 	also 	an 	EDDA. 	In 	the 

column 	of 	present 	employment 	it 	was 	stated 	the 	EMC 	of 	tile 

office 	elder 	b r o t h e r ww"S. , 	working 	as 	EDDA 	residi 
- 
ng 

separately 	in 	two 	establishments. 	Mr. 	M. 	Si ngh, 	learned 

counsel 	appearing 	for 	the applicant submitted that 	the case 

of 	the 	applicant 	was 	turned 	down 	overlooking 	the 	relevant 

consideration. 	Mr. 	Singh 	further 	submitted 	as 	per 	the 

ircula~ 	dated 	17.10.1966 it'-is ,-no doubt mentioned :.. that , employm6~ t 

,4 
o f 	ar 	relative 	as 	ED 	Agents 	in. the 	sa * 	post 	office me 

s h 0.~ 	be 	avoided 	but 	the 	said 	circular 	is 	no 	longer 	in sh 

0 ~ 

e x a 9 	e 	in 	view 	of 	subse~uent 	clarification 	made 	by 	the 

A 1VBhawan, 	Samsad 	Marg, 	New 	Delhi 	dated 	17.2.1999 	vide 

der No. 	17-125/93-ED & 	TRC. 	Mr. 	Singh also submitted 	that 

since 	the 	applicant 	was 	working 	in 	the 	department 	in 	the 

capacity 	of 	Extra 	Departmental 	Mail 	Carrier, 	as 	pbr 

instructions 	preference 	should 	be given tq such person. 	Dr. 

N.K.Singh, 	learned' 	Sr. 	counsel 	for 	the 	respondent 	No.4 

submitted 	that 	the 	respondent 	No. 	4 	has 	fulfilled 	all 	the 

criteria 	as" 	was 	i n 	the 	requisition. 	Dr. 	Singh 	further 

submitted 	that 	respondent 	No.4 	offered 	the 	land 	in 	which 

'the 	EDPBM 	is 	sit.uated.Dr. 	Singh 	further 	submitted 	that 	she 

belong 	to 	preferred 	class 	namely 	OBC 	and 	therefore 	the 

respondents 	rightly 	appointed 	her. 	Mr. 	B.C. 	Pathak 	learned 

Addl. 	C.G.S.C. 	for 	the 	respondent 	Nos. 	1 1 2 	and 	3 	supported 

the 	stand 	of 	the 	respondents 	referring 	to 	the 	check 	memo 

and 	submitted 	that 	the case of 	the applicant was considered 

a -id 	turned 	down 	with 	the 	reason 	t h a t 	his 	brother 	was 

working 	at 	the 	relevant 	time 	as 	EDDA 	in 	the 	said 	post 

office. 	As 	per 	norms 	his 	case 	could 	not 	be 	considered 	as 

Contd... 

a 



One of the elder brothers of the applicant was working 
EDDA. 

4. 	
The applicant could not ha 

ve been overlooked or, 
that ground in- view of the changed Policy 

0 

 f- the Postal 
.Department. Puruant.to 

 the decision rendered by the Supreme 
'Court. in Civil Appeal No. 167 53/96 arisen out of SLP(C) No. 
14749/95 in the case of Baliram Prasad Vs. Union of India 

and Others ' 
declaring the departiiiental instructions 

forbidding empioyment of near relatives as ED AGents in the 
same post Office as unconstitutional. 

5. 	
Admittedly the applicant was working as 

ED Mail 
carrier. As per the o 

- 

wn polic y  of 
the department reference 

is given to such person inview of the exception 
by 

the follo wing inst'ruc 

. 

tions 	
are curved 

(i) When an ED nost- f i i 
U 	 S 	vacant office 	or 	in 	any 	office 	in 	the 

in 	the, 	same 
same one 	of 	the 	existing 	EDAs Place and 	if 

prefers 	to that 	POsti 	he 	may 	be 	allowe d g a i n s t 	 to -I 	 appointed 
work 	against 
be N/' '46.1 w'.. 

that 	vacant 	post 	without 	coming 	through the 	Employment 	Exchangeprovided for 	the 	other 	pos t 	 he pnd 	
all 

is 	suitable 
fulfils conditions." the 	required 

The applicant 
Put his claim for regularisation in 

the post Of EDDA. 
The respondent authority at least ought 

to have considered h* -is 'eligibility in the light 
P-01  i cY - Dr. N-K-Singh 	

Of the 

submitted that the respondent No.4 

wa5 also appointed as a OBC candidate when she fulfilled 
all 

the other requirements. When other things are equal 

question of preference could come. In this 
I 

case the 
applicant was rejected outright on the ground 

of empl oyment  of near relati 

' 

ve. On their Own saying in the check memo the 

applicant was residing separately, therefore question of 

overlooking his case for regular 
I 
appointment 

 . 

cannot be justified. 

In the circumstances the rejection 
of t~ e claim 

Of 
the applicant on the stated reason t 

 cannot be uPhled and consequently 
. 	

the Process of selection 	for 	the F"X De pr1r tmQntal Branch 
Bu t-_ 1111 (1 ~1 	PosL 	0J.*Li c:(., 

M-0 
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c~annot be upheld. The appointment of the respondent No.4 is 

accordingly set aside and the respondents are directed t 

consider the case of the applicant afresh alongwith other 

eligible candi dates as per the requisition dated 

12.10.1998. 

8. 	 The application is accordingly allowed t o t e 

extent indicated above. There shall, however, be no ocder- 

as to costs. 

Sd/ VICE CHAIRMAN 

Sd/ MEMBER (Adin) 

acstirlej to vi~ 	~Apy 

OtAlmn I off leer 
al-irm 	7QIrbm "4 1, 1 

f 

Guvv-4hnt!-O 

I 

A 

Iq 

 

'11-~ 

 



MM 5z' UVEP AA 

TO 	
The Senior Superintendent of post office Cachar DiVision _SJilchar-1 

Sub : Prayer for joining to the post of I3.R M. (E.D.) at Tikar Burunga Branch 

post office. 

Ref':  My  petition dated 2 	 OU-1; 

Sir, 	 I 

I have honour to inform you that tillyet I have not been given chance to join the 

above post'for which I am awaiting from long time ago. 

Sir, I am an un-employed house wife of an un-employed husband for which it 
is a great trouble some to maintain our family with out 

. 
any regular -ihcome -in these -- 

hard days. 

In these circumstances ~ request again your honour to reconsider my case 

sympathetically and allow me to join as B.P-M (E.D.) 
at Tikar Burunga Branch post 

office to enable me to run my family some how. 

A sympathetic re-consid e ration and early necessary action in this regard is 
earnestly requested so as to enable me to join the post at the earliest possible for 

which I shall remain ever grateful to you 

Dated Silchar 
30/072001 

Yours faithfully 

(NAINA SINGHA) 
1~i- U&SUrendiaSingha 

Vill & P.O. Tikar Burunga 
Dt-Cachar, Assam 

Pin-788817 
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ANNZXURZ —A/5 

DEPARTMENT  OF POSTS,  INDIA 

Senior supdt. , Post Offices, 
Cachar DiviSion . Sllchar-71 88001 

To, 
Smti Naina Singh 
W10 Surendra Singha 
Vill & P.O. Tikarburunga 
Via- Beharabazar, 
Silcha- -1 

The 2-8-01 
A- 	P F 

.,ub:- Appointment olff BPM, 
.T'Lkarburunga B.O. 

Ref:-Your app'Lication dtd. -1 0-7-01 

With reference to your app-1  icat.-Lon dated -3-0-7-01 regarding 

above 	appl".Jcation ciate(-AJ 	-30-77-0 7 	rega rdLng 	above 	subject it is 

to in ~imat- e tha-1- there is. no 	~.acant post at Tlikarburunga BO at 

present. 	The Post has already been filled up as per the orde 

of 	the ' 	Central Adr.,-,, -J r. --', Z t r a t I',  V e Trilbunal, 	Guwahati Bench, 

Guwahati. 

Sd/ -'I'Legible, 2/8 

Senlor S- , -,-;t.,, Pcl-t Off'  icers "
7te 'i 

11 
~-achar Divis-ion, S.-'L'Lchar-788001 
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PX6XU-RkA16 

DEPARTMEN'r oi-. POSTS - INDIA 
OFFICE 01 7 THE SENIOR SUPDT. OF POST OFFICES 

CACHAR DIVISION SILCHAR-788001 

'r6,~P' - 
Sint. Naina Singlia 
W/O SUrendra Singlia 
Vill & P.0- Tikarburnga 
Via- Beharabazar 

No. A-377/PF 	 Dated at Silchar the 03-09-2001. 

Sub:- 	Appointment of BPM, Tikarburnga 13.0 tinder Beharabazar S.O. 

Madam, 

The appointment order for the post of BlIty'l, Ti.karbUrnga B.0 issued 

tinder this office letter of even no. dated 05-03-99 is hereby treated as caricclIed. 

'fours Faithfully, 

I. C. S ARMA 
Sr. Supdt of Post Offices 

Cachar Dn. Stichar-788001 

Copy 

0 The Inspector 	West Sub-Dn. Silcliar-788 001 for information. 

-tor 	st  St  The Postmaster, Karit 	nj 1-1.0 for information. 

Sr. 	dt of Post Offices 
Cachar Dr. Sitchar : 788001 

J~ 

0 



IN THE CE ML:-rD—rMv INISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Z") 

in the matter of 

C) ~ A . N. c.. 3 9 3 o f 2 0 0 1. 

Stilt. Naina 

(Jniorl OT Incli'a 	Ors. 

n d 

In'the-matter of  , 

writt('ml 	S L a "L  e Fri e rl t 	f i le-,  d 	L., 	t h 

re:_;ponclent 

'The 	n amed 	 most hurrilb ly and res[ ectf` ud 1, y be,,-As 

state ,a~:.~ 

Tlhat your 	 all-Aly rec'eiweci -the cot--'~ y of :  -thr-.~ 0! ~ P'!" 

39*,5 /2001. 	and carefi,,!J.1 .y gone JI.-Airoi,igh 	same and 

-the 	 thereof . The 	 1`[Nzld(~ in -the 

0, A 	 e'-'~.cet')t Villich 	t-,orne- out of 

V`e. c: o r d S 

Tlj'at 	yrour d"r,-"nies -the S t-.1tvTients made _> 

p)aragraf-~, h 	4.7, 	4.8, 4ACI;, 	4.11, 	4.12 ~~ancl 	4.13 	o-f the 

Appl ~ k,'Ll'tion ancl 	-furthc-'!r 	be-gs 	to 	stiate 	tha.t -the 

been 	apqr,-ointe,,~.A on the; 	c) -f 	a fizair 

:t-'elect.'Jon 	and 	a. -f -ter being found --suitable appoilt-If".6-x:1 	t'o 'the 

pot-A., 	of 	EDBPl*l. 

ft is 	 to mention t­, ~,~ [­ (-.~ that 'ful -fillmervi.:, of:  i or 

.2 tonditian-, c.-anrjolc be a <.Arc-)i ind -to challc,~riqc7,- the appoi.r1tw~,rit 

~cfl' the respondent no., 4. It is categorically submitted that 

also fi.,ilf:illedl all. 
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- ~ 44~ - X - :; ~~ , ~~­  ; 

I 

iconditions f on consideration f oi-  appo', 
- 
[nt'ment t,(_-,  th, ~a post: of 

EDBPM. In this connection it is stated that the present 

Yespondent has been working as an Extra departmental Mail 

i Uarear since his appointment with effect, from 8.1.1992 in 

illikar Buranga Branch Post. office in SJ.R'.har divisions., 

Moreover when Sri Nirmalendu Bhattacharjee EDBPM of Tikar 

PurangaVranch retired an superannuation the repondent was 

prdered to officiate as EDBPM and accordingly took Wer 

Qharge on 23.10.1995 from the outgoing postmaster Sri 

Nirmalendu Bhatttacharjee. 

It is further state d that under 11.1­ie 	 in 

posts, the eligibility conditions for the post of Extra 

Departmental Branch Post Master (for short EDPBM) are as 

follows z 

A g 	 Minimim 18-years 

Maxdmum 65 years, 

Educational 	 V111th Standard 

(Articulation or 

equivalent qualification 

may be preferred 

The person selected for the post of EDPBM must be 

able to offer space for postal operations.,. 

He must be a. hermanent resident of village where , 

the post is located., 

He should be able to furnish security deposit of: 

Rs. 2000/-, 
1, 	1 ~ 

	

161 
	

He should have adequate means of'livelihood., 

	

7,1 
	

He must have cycling knowledge. 

He must be"medically fit. 



ot 

'T h e 	respondent 	fulfills 	a I I 	t h e 	(,-,' 1. i g i b i I i ty 
criteria mentioned above and states that he i s  at, 

undergraduate. He 	is a Permanent 	-  s-iderit of 

where the post 
Of fice is situated. He has landed 

Properties in the said village and th( Post Off ice 

stands next to his house in a plot of land belonging to 

one Sri Nnyabrata Bhattacharjee, Sri Punyabrata 

Bhattacharjee is a social minded person. He had offered 

a  small plot of land for running -the aforesaid post 

office. W this effect the Secretar-
~,~ Of 'Ll-o-e ffi.jranga 

Gaon Panchayat 	has issued a Certificate date(-:! 
03.08,1999. 

W 	
That Your respondent categorically denies the statement 

made in paragraph 4.14 of the Original Application and 

the grounds raised by the applicant in the said 

,application. It is further stated that this 
JH 0 n " bl 

Tribunal in fact decided all the issues now raise, -J by 

the present applicant in the judgment and order dated 

17.2.2001 passed in D.A. 362/99, filed by the present 

. respondent earlier. The appointment of the present 

respondent in fact issued after detail consideration by 

. 
ht selection committee, in terms of the direction 
Passed in D.A. 362/99 and the applicant in fact could 

not make out any infirmity in the aforesaid selecti o ,  n 

	

process as such -the application of 	 is 

liable to be dismissed with costs. 
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VERIFICATION 

1, Sri S'ajal KI-wet-  D,9-S, Sot') of late (-'lhire~nldra Kurnar 

a. ,.gl,,.,d abouit 39 	resicient-  c) -f village,  Py, Post, Office, Tik. ,ar 

r an ,, a , r D 	K-r.,dd ~qorah., dist--ract Ca.cha.r , Assram, respondent no.4 

~ :[n 0,.A .. Nn.393/2001, ,.IQ hereJ:)y verify that t.-.he 	 rfiade,- in 

I U-~ ,  3 iri the-. writt-en stab-'.-micrit, 	true to my knot,\iledge 

I have,  not 	 an ~,,, -  ma.ter -lal. fa,c~ -t. 

(,̀ ind I sign this verification on this tl-,le sth 	of: April, 

0 0 


